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house do agree with the Seventh Report of
the Committee on Private Members’ Bills
and Resolutions presented to the House on
the 25th March, 19927

MR. CHAIRMAN : The questionis “That
this House doagree withthe Seventh Report
ofthe Committee on prnivate Members'Bills
and Resolutions presented to the Houseon
the 25 th March,”

Tha motion was adopted

16.45 hrs.

THE UNIVERSITY GRANT COMMISSION
(AMENDMENT);

Bill* (Insertion of New Section 12
etc)

[ Translation)

SHIRRAMBADAN (Lalganj).Sir, Ibeg
to move for leave to introduce a Bill further
to amend the University Grants Commus-
sion Act, 1956.

[English)

MR. CHAIRMAN - The question Is-

“That leave be granted 1o introduce a

Bill further to amend the University

Grants Commission Act, 1956."

The motion was adopied
[Translation)

SHRIRAM BADAN:: lintroducethe Bil

16.45 1/2 hrs.
COMPULSORY VOTING BILL®

SHRI MORESHWAR  SAVE
(Aurangabad ) : Sir | beg to move for leave
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to introduce a Billto provide for compulsory
voting by the electorate in the country

MR. CHAIRMAN : The question is:

“That leave be granted to introduce a
Bill to prowide for compulsory voting by
the electorate in the country.”

The motion was adopted

SHRIMORESHWAR SAVE ' lintroduce
the Bill

16.46 hrs.

RESERVTION OfF POSTS IN GOVERN-
MENT SERVICES (FOR BILND AND
DISABLED PERSONS) BILL"

[English)

SHRI MORSHWAR SAVE
{(AURANGABAD): | beg to move for ieave to
introduced a Billto provide for reservation of
posts in Government services forblind and
disabled persons and for matters con-
nected therewith

MR. CAHAIRMAN . The question is :
“That leave be grantedto Introduce a Bl
to provide for reservation of posts in
Government services for blind and
disabled persons and for matlers
connected thetewith.”

The motion was adopled.

SHRI MORESHWAR SAVE. | intro-
duce BIll.

16.461/2hrs
CONSTITUTION (AMENDMENT) Bil*
(Substitution of New Article for Article
347, etc.)
[English]

SHRI SYED SHAHABUDDIN
(Kishanganj ) : Sir | bag to move for leave to
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